
IN THE CENTRAL ADMINISTRATIVE TR 

AT 
O.A.No. 547/94 

BE TWE EN: 

A.S.Govjnda Rao 
B.Tatajj 
S.Varahalu 
M.Trjnadham 
A.Appa Rao 
K.Prasad 
M.D.Bukarj 
K.Appa Rao 
N.Suryanarayn 

10, E.Sasjdharan 
ii. K.ReMucnàñdran Pillal 

P.Kj4ohan Chancjran 
V.Vijayan 

15, M.K.Velayudhan 
16. K.P.Mathew 
17, E-Satyanarayana  

IBUNAL,fk 	BENCH 

ERAB- 

22.4,97 

\"Wefl s/ 
C 
V
h.Appa Rao 
,James 

T.V.Ramanjj 
P.T.Ravjndraflathan 
IC.Biso.j 
P.Deniudu 
K.Veeraswamy 
C.Aharon 
B.Thrimurthy 
iC. Sax'dprasaa 
E,Rama Krishna Rao 
A.Vijaya Bhaskera Rao 
K.Rama Murthy 
S.Veera Raju 
P.Ananda Raju 
M.Xalxcj 

., Applicants. 
"p 

Union of India, rep, by its 
Secretary to Government. 

110 001. 

The Chief of Naval Staff, 
Naval Headquarters, New Delhi 	110 001. 

Flag Officer, Cornmanding...jn_ChICE 
Eastern Naval Command, 
Naval Base, VisaJchapatnarn_530 014. 

Admiral Superintendent Naval Dockyard, 
Visakhapatnam_ 530 014. 

Joint Collector of Defence Accounts(Navy), 
NAD-Kotharoad, Visakhapatnarn_g. 	 .. Respondents. 

Counsel for the Applicant 	 •!• Mr.N,Rama Mohan Rao 
Counsel for the Respondents 	 .. Mr.V.Bhjmanna 

CORAJI; 

HGN'sjE SHRI R.RANGMAJAN I MEMBER (ADMtq.) 

HOIq'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,) 

X ORal order as per Hon'b].e Shrj R.Rangarajan, Member (Admn,) 

r 
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the inugned orders and ordereS to retain the earlier pay 

fixation. 

- 	- 	 -- - 	P. 	_1.. AL .- r-..s#.,arM.r 4c nhpl lcnnoej - 

Hence we have no doubt in our mind to follow the Same direction 

as given in OA.470/93. 

in the result the impugned orders Nos. PES/3202/5U/H5K-I1  

at. 29.3.93 and PES/3202/SU/H$IC-I, dt. 11.2.94 are hereby 

set aside. The earlier pay fixation of the applicants in the 

grade of FISK -Ion par with their juniors is allowed to be 

continued, provided the applicants give their fresh option 

now to come to the revised scales of pay from the date ekwhen 

their increment in the lower scale fell. The option as above 

should be exercised by the applicant within one month from 

the date of receipt of a copy of this order. If they fail 

to opt as above then the irrpugned orders have to be enforced. 

The Oh is ordered accordingly. No costs. 
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An interim order St. 3.5.94 was passed in this Oh 

directing the respondents not to make any recovery from the 

salary of the applicants until further orderg due to refixation 

of pay 

The respondents have filed a reply. The main contenUon 

of the respondents in this Oh is that the applicants in this 

Oh have not opted to cone to the revised scales of pay on the 

date when their increment in the lower grade fell and their pay 

was fixed based on their pay in the lower grade on the date of 

their pronotlon. In the case of their juniors they had given 

when their increment fell in tae lower grade and on that basis 

their pay was fixed. Since the applicants have failed to opt 

as above they cannot pray for stepping up their pay on par 

with their juniors. 

The learned counsel for the applicant brought to our 

notice the directbns in OA.470/93 decided on 13.3.95. In 

that Oh also the same department rejected the claim of the 

applicants in that Oh for stepping up as they have not given 

their option for coming to the revised scales of pay from the 

date their next increment fell in the lower grade. The learned 

Ja5icial tinter in that Oh held that the applicants therein 

should be given an opportunity for option and on that basis 

their pay has to be regularised when pronvted to FISK Gr-I. The 

learned Aaim4n4e.rni-4. 	,j__t___ 	 - 	- 

given at that Stae. Hence it was further adjaiicated by the 

3rd frnther namely the then Fbn'ble Vice Chairman who had agreed 
/ 

with the Judicial netter ttxnxgh for different reasori. In that 

Oh also the sane order dt. 29.3.93 was inpugned, whereby the 

erroneous stepping up of pay was sought to be recovered. The 

order of stepping up of pay was ordered to be cancelled treating 

it as erroneous•  Finally that Oh was disposed of setting aside 




